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Date of Order iﬁ Orders TA No.747/86
! - . i'z L ;
’ 10.9.93- |Mr.B.M,Singh - Brief Holder of Mr.J,K.Kaushik
‘ ; ;¢ounsel for the applicant.
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None present onjbeh3lf of the respondents.
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. The lea

1
I :
ped counsel for the applicant has

:
' |invited our attention to the written statement
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[
in which it has|been ment ioned that the respondents

are not reVert{%g the applidant. In the light of

! the submission%énﬁde by thé learned counsel for the
Y | |apolicant, we a';re of the v.’:.Lew that the T.A. has

' | become infractﬁbus andiaismissed accordingly.
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“ Q( l (0.P.S £) '1 :, (D.L.Mehta)
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CJ&*Q Member (A): I Vice Chairman.
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